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 श्री  झील  बिहारी  बाजपेयी  :  मैं  तो  चाहता  |
 हैँ  कि  भाप  इस  प्रश्न  को  लें  ।

 Mr.  Speaker:  Does  the  hon.  Mem-
 ber  want  to  discuss  it  here  and  now;
 or  does  he  want  me  to  give  him  a
 chance  some  other  time  before  I  take
 any  decision?

 at  प्रबल  बिहारी  बाजपेयी  :  मैं  चाहता
 हूं  कि  सदन  में  विवाद  हो  ।

 Mr.  Speaker:  I  shall  discuss  with
 him  and  then  only  give  my  decision,
 but  not  now.

 att  प्रबल  बिहारी  बाजपेयी  :  नहीं,  यह
 बड़ा  महत्वपूर्ण  प्रश्न  है  यह  कोई  चेम्बर  में
 बेठ  कर  तय  करने  वाला  सवाल  नहीं  है  ।

 Mr.  Speaker:  Why  does  he  want  to
 take  the  time  of  the  House  again  on
 it?  Yesterday,  we  had  discussed  the
 whole  thing?

 श्री  शटल  बिहारी  बाजपेयी  :  नहीं,  तो  आप
 उसको  कल  लेने  की  इजा  ब्ञत  दीजिये।  अप  से
 चर्चा  कर  सकता  हूं  ।

 Mr.  Speaker:  I  have  no  objection.
 Ultimately,  the  House  decides,  not  the
 Speaker  in  the  Chamber.  Suppose
 the  hon.  Member  agrees  with  me  or  I
 can  agree  with  him,  then  it  will  be
 simplified.  Anyway,  let  us  see.  I
 have  not  disposed  of  it  yet;  J  have
 not  rejected  it.  (Interruptions).

 Yes.  we  shall  discuss  and  we  shall
 see,
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 PAPERS  LAID  ON  THE  TABLE

 Deity  DEVELOPMENT  AUTHORITY
 (PENsION)  RULES

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  Jaganath  Rao):  1
 beg  to  lay  on  the  Table  a  copy  of  the
 Delhi  Development  Authority  (Pen-
 sion)  Rules,  ‘1967,  published  in  Noti-
 fication  No.  G.S.R,  840  in  Gazette  of
 India  dated  the  3rd  June,  1967,  under
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 section  58  of  the  Delhi  Development
 Act,  1957.  [Placed  in  Library,  See
 No,  LT-739|67).
 NotiFIcATIONS  UNDER  CusTOMS  Act,  ETC.

 Shri  Jaganath  Rao:  On  behalf  of
 Shri  K.  C,  Pant,  I  beg  to  lay  on  the
 Table:

 (l)  A  copy  each  of  the  follow-
 ing  Notifications  under  section  59
 of  the  Customs  Act,  1962:

 (i)  G.S.R.  890  published  in
 Gazette  of  India  dated  the
 0th  June,  1967.

 (ii)  G.S.R,  89l  published  in
 Gazette  of  India  dated  the
 l0th  June,  1967.

 Gii)  G.S.R.  90  published  =  in
 Gazette  of  India  dated  the
 29  June,  ‘1967.

 (iv)  G.S.R,  O15  published  in
 Gazette  of  India  dated  the
 l7th  June,  1967,  [Placed  in
 Library.  See  No..  LT-740j67).

 (2)  A  copy  each  of  the  follow-
 ing  Notifications  under  section  59
 of  the  Customs  Act,  962  and  sec-
 tion  38  of  the  Central  Excises  and
 Salt  Aci,  1944:

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Thirty-eighth
 Amendment  Rules,  1967,  pub-
 lished  in  Notification  No,
 G.S.R.  292  in  Gazette  of  India
 dated  the  l0th  June,  1957.

 (ii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Thirty-ninth
 Amendment  Rules,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  893  in  Gazette  of  India
 dated  the  l0th  June,  1967.

 (iii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Fortieth
 Amendment  Rules,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  894  in  Gazette  of  India
 dated  the  l0th  June,  1967.
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 (iv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Forty-first
 Amendment  Rules,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  895  in  Gazette  of  India
 dated  the  0th  June,  1967.

 (v)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Forty-second
 Amendment  Rules,  ‘1967,  pub-
 lished  in  Notification  No,
 G.S.R.  94  in  Gazette  of  Indiz
 dated  the  l7th  June,  1967.

 {Placed  jn  Library.  See  No.  LT-
 (741/67).

 (3)  A  copy  each  of  the  follow-
 ing  Notifications  under  section  38
 of  the  Central  Excises  and  Salt
 Act,  1944:

 (Gi)  The  Central  Excise  (Twelfth
 Amendment)  Rules,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  888  in  Gazette  of  India
 dated  the  l0th  June,  1967.

 (ii)  The  Central  Excise  (Four-
 teenth  Amendment)  Rules,
 ‘1967,  published  in  Notification
 No.  G.S.R,  889  in  Gazette  of
 India  dated  the  l0th  June,
 ‘1967,  [Placed  in  Library.  See
 No.  LT-742/67].

 Seconp  Report  oF  RuLes  COMMITTEE
 The  Minister  of  Parliamentary

 Affairs  and  Communications  (Dr.  Ram
 Subhag  Singh):  I  beg  to  lay  on  the
 Table,  under  sub-rule  (2)  of  rule  33l
 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok  Sabha,  the
 Second  Report  of  the  Rules  Com-
 mittee.  [Placed  in  Library,  See  No.
 LT-743/67].

 2.49  brs.

 STATEMENT  RE.  CONTINUANCE  OF
 EMERGENCY

 Mr,  Speaker:  Now,  the  hon.  Home
 Minister.

 श्री  कामेश्वर  ह  (खगरिया)
 झष्यक्ष  महोदय,  मंत्री  के  वक्‍तव्य  के  पहले
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 मेरा  एक  व्यवस्था  का  प्रश्न  है  1  यह  सदन
 की  परम्परा  रही  है  बराबर  से  कि  जो  भी
 वक्‍तव्य  देना  है  मंत्री  को  वह  पहले  किसी
 प्रेस  में नहीं  दिया  जाना  चाहिये  7  सदन  के
 सामने  पहले  दिया  जाना  चाहिये,  उसके  बाद
 अखबारों  में  भ्राता  है  |  परन्तु  यह  तो  भ्रखबारों
 मेंरा  चुका  है  एमजेंसी [के  बारे  में  ।

 Mr.  Speaker:  Somehow,  it  may  have
 leaked  out.  It  is  not  a  statement
 made  by  the  Minister.  If  it  is  a  state-
 ment  made  by  him,  then  I  could
 understand  and  he  could  be  held  res-
 ponsible.  But  if  somebody  else  has
 leaked  it  out,  how  could  he  be  held
 responsible  for  jt?

 श्री  कामेश्वर  सिह  :  कैसे  लीक  प्रो

 हुमा ?

 The  Minister  of  Home  Affairs  (Shri
 YY.  B.  Chavan):  Sir,  I  informéd  the
 House  in  March  last  that  the  Govern-
 ment  have  in  actual  practice  already
 restricted  the  exercise  of  emergency
 powers  to  certain  areas,  and,  that  jt
 was  our  intention  to  seek  necessary
 constitutional  authority  to  terminate
 with  effect  from  Ist  July,  967  the
 state  of  emergency  in  al]  parts  of  the
 country  except  where  abnormal  con-
 ditions  still  persist.

 In  making  this  announcement  the
 Government  had  three  related  con-
 siderations  clearly  in  mind.  The  first
 Was  that  as  a  result  largely  of  opera-
 tion  of  external  factors  the  situation
 in  certain  parts  of  the  country  was
 such  that  the  Government  had  no
 alternative  but  to  continue  the  Pro-
 clamation  of  Emergency  in  those  parts.
 Secondly,  it  was  our  view  that  it
 would  be  more  appropriate  that  the
 Government  should  have  specific  con-
 stitutional  authority  for  the  continu-
 ance  of  the  Proclamation  of  Emergency
 in  certain  parts  of  the  country.
 Thirdly,  it  was  our  intention  that  in
 the  other  parts  of  the  country  Emer-
 gency  powers  which  were  already  not
 being  exercised  in  practice,  should  be
 formally  withdrawn.


